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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,  

WESTERN ZONE BENCH AT PUNE 

ORIGINAL APPLICATION NO. 50/2020 

IN THE MATTER OF: 

MR. TANAJI BALASAHEB GAMBHIRE  ... APPLICANT 

VERSUS 

THE CHIEF SECRETARY-GOM & ORS.  ... RESPONDENTS 

 
REJOINDER ON BEHALF OF ORIGINAL APPLICANT TO REPLIES OF 

RESPONDENT NO. R-16-44 & R-46-48: BUNGALOWS/PLOTS 

OWNERS, ADDITIONAL REPLY OF PCMC DATED 18.07.2023 AND 

REJOINDER OF R-12 &B 13-PP DATED 19.04.2023 

 
I, Mr. Tanaji Gambhire S/o Shri. Balasaheb Gambhire Age: 40 

Years, Profession: Advocate, R/o: CTS No. 296, Shukrawar Peth, Laxmi 

Apartment, Near Shivaji Maratha High School, White House Lane, 

Pune-411002 (MH), do hereby solemnly affirm and state on oath as 

follows: 

 
1. I state that, the Respondent No. 16 to 48 (except R-45) have not 

served/provided their replies till 08.04.2024 and only after, the 

request of this Original Applicant through Email vide dated 

08.04.2024 have provided the copies of replies of R-16 to 23 & 

R-42 and informed to download the same from NGT website. 

2. I state that, this rejoinder is filed to the reply of Respondent No. 

R-16-44 & R-46-48: BUNGALOWS/PLOTS OWNERS vide dated 

30.01.2024, to the PCMC additional Reply dated 18.07.2023 and 

to the rejoinder of R-12 & 13-PP dated 19.04.2023 and in 

continuation with the earlier rejoinder dated 02.02.2023 & 

01.03.2023. 

3. STATUS OF THE ILLEGAL BUNGALOW CONSTRUCTION: 

I state that, the following table show the careless & reckless 

conduct of the Respondent No. R-16-44 & R-46-48: 

BUNGALOWS/PLOTS OWNERS in carrying out the illegal 
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bungalow construction in prohibited zone of blue flood line of 

Indrayani River without any permission from any department i.e. 

PCMC, Irrigation Department, Collector Pune, MPCB, SEIAA etc. 

and this is admitted position. Therefore, this entire construction 

shall be demolition without any lenience to any party or occupier 

as held in by Hon’ble Supreme Court in various cases.  

Description On filing 

of OA 

On JC 

Report 

On MPCB 

Affidavit 

On PCMC  

Affidavit 

On PCMC  

Affidavit 

 10.08.2020 18.12.2021 17.10.2022 10.02.2023 18.07.2023 

No. of  

Bungalows 

1-Under 

construction 

1-Completed 

4-in progress 

16- 

Completed 

29-

Completed 

33-

Completed 

Reference Para-8(c), 

P@8 

Para-(ii) 

P@300 

Para-4(ii) 

P@349 

Para-12 

P@653 

P@780 

 

4. REJOINDER TO THE REPLY OF R-16-44 & R-46-48: 

BUNGALOWS/PLOTS OWNERS: 

A)  I state that the reply affidavits of the Respondents No. R-16-44 

& R-46-48 is totally baseless, false, misleading, vexatious, and 

with full of misleading fact with multiple suppressions. That 

there is no reply affidavit files by R-35 & R-45 and matter may 

kindly be taken as ex-parties.  

B) I state that the R-16-44 & R-46-48 have raised following 

principal contentions in their reply affidavit 

a) OA not legal, bonafide, barred in law, and Applicant 

approached with Unclean hand-Suppression of material 

facts, and OA is misconceived, Concealment: {Para-1, 3, 4, 

5 & 16} 

b) OA Para-3-20 are false, Gat No. 90 total admeasuring 22 

Ha 31 Are within jurisdiction of PCMC and PCMC has 

declared parts of this Gat as Residential Zone, Part as Green 

Zone, Blue Zone (Para-8) 

c) R-15: Mr. Dilip Motilal Choradiya violated environmental 

Norms, FIR No. 53/2020 dated 22.01.2020 registered by 

PCMC against him, Applicant is aware of this, Applicant 

impleaded these Respondents only to harass these 
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Respondents. PCMC issued demolition notices to R-15-Mr. 

Choradiya vide dated 20.05.2019 & 25.10.2021 for illegal 

construction and dumping in prohibited blue flood line of 

Indrayani River. {Para-9, 10}  

d) Respondents No. 16 to 44 & 46-48 have not carried out any 

illegal construction or activity, Purchased land & 

permission for plotted layout vide dated  15.11.2022 as the 

UDD notification dated 20.01.2021 (P@664-670) states 

that an area admeasuring 3270.24 M2 is located between 

Red Line & Blue Line in Restricted Zone. PCMC wilfully 

mentioned name of Respondent in list of illegal construction 

& issued demolition notice, Period of three Years from OA 

Filling to Notice, no illegal construction is carried out by 

Respondents. Construction carried out by Respondents is 

not in Blue Line. Debris not through in the year 2019 is not 

done by these Respondents. {Para-11, 12, 13, 14} 

e) PCMC notice for demolition is only for not obtaining 

permission from PCMC and not for construction in blue 

line. {Para-15} 

f) Therefore, OA be rejected with cost: {Para-2, 6, 7 & 17, 18}: 

 

C) Rejoinder to Issue (a) above: In reply to the above issue raised 

by the R-16-44 & R-46-48, I state that the allegations made in 

the Original Application No. 50/2020(WZ) are true and correct 

and supported by the Joint Committee Report, SEIAA, MPCB, 

and PCMC Affidavit. Further, I state that, the allegations of the 

R-16-44 & R-46-48 in respect of OA not legal, bonafide, barred 

in law, and Applicant approached with Unclean hand-

Suppression of material facts, and OA is misconceived, 

Concealment of this Original Applicant are totally false and R-

16-44 & R-46-48 have made these allegation out of frustration 

and got exposed of his illegal construction in prohibited zone. 

That the R-16-44 & R-46-48 have not place single evidence in 
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this respect of allegation of that the original Applicant have not 

approached with clean hand. On the contrary, R-16-44 & R-46-

48 are the habitual offenders, careless and adopting most 

reckless practices in protecting environment in collusion with 

the PCMC and suppressing vital information from this Hon’ble 

NGT & abusing process of this Hon’ble NGT. 

D) Rejoinder to Issue (b) above: I state that, the illegal 

construction of bungalows by R-16-44 & R-46-48 is on 

prohibited zone of blue flood line which is also demarcated as 

Green Zone in PCMC development plan. Therefore, the Gat No. 

90 is affected by blue flood line is well within the knowledge of 

these respondents and these respondents have carried out the 

illegal construction intentionally on prohibited zone.  

E) Rejoinder to Issue (c) above: I state that, the actions initiated 

by PCMC against R-15-Mr. Dilip Choradiya is for his 

independent violations & therefore, PCMC have initiated action 

against him and these R-16-44 & R-46-48 have carried out the 

illegal construction of their respective bungalows in prohibited 

zone of blue flood line of Indrayani River and these blue flood 

lines were marked on PCMC DP in the year 2009, whereas 

Irrigation department were communicated the flood line plans in 

the year 2007. Therefore, PCMC provided the list of these illegal 

bungalow construction and as per the directions of this Hon’ble 

NGT, these R-16-44 & R-46-48 were impleaded following due 

process of law.  

F) Rejoinder to Issue (d) above: I state that, the PCMC sanction 

given vide dated 15.11.2022 for an area admeasuring 3270.24 

M2 as per the UDD notification dated 20.01.2021 (P@664-670) 

and these land has nothing to do  with the illegal construction of 

bungalows. Basically, Illegal construction is clearly on prohibited 

zone of blue flood line and these construction is carried out from 

December-2019 to till date its going on in full swing despite the 
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stop work order of this Hon’ble NGT vide dated 02.03.2023. I 

state that, the R-16-44 & R-46-48 have supressed the document 

of land purchase from these Hon’ble NGT intentionally. 

Therefore, this R-16-44 & R-46-48 are responsible for supresso 

vari suggetio falsi. 

G) Rejoinder to Issue (e) above: I state that, the demolition notices 

issued by the PCMC to the R-16-48 on various occasion are for 

the illegal construction carried out without taking prior 

permission of PCMC as well as for illegal construction carried out 

on prohibited blue flood line of Indrayani River. I state that, the 

stand taken by the R-16-44 & R-46-48 that the PCMC have 

issued notices of demolition is only for not obtaining prior 

permission from PCMC is totally false. I state that, the illegal 

constructions without permission from local authority as well as 

in prohibited zone is not tenable in the eyes of law. Moreover, 

this Hon’ble NGT have clear cut jurisdiction irrespective of 

notices issued by PCMC and this Hon’ble NGT also, cannot give 

any protections to such illegal construction as per the principle 

laid down by the Hon’ble Supreme Court.  

H) I state that, this Hon’ble NGT may kindly impose the damage of 

Rs. 1 Crores on each of the Respondents from R-16-44 & R-

46-48 for their illegal construction in prohibited zone and for 

restoration & restitution of the area with demolition of the illegal 

construction at site. 

I) I state that, the Reply Affidavit of the R-16-44 & R-46-48 are 

nothing but the line overextended from replies & stand taken by 

R-12 & 13-PP. 

J) I state that, the Reply Affidavit of the R-16-44 & R-46-48 are 

false, baseless, misleading, concocted, and with malafide 

intention and therefore, these Respondents are not entitle for 

any equity in the eyes of law. And therefore, this Hon’ble NGT 

may kindly direct the demolition of these illegal structures.  
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5. REJOINDER TO THE ADDITIONAL REPLY OF R-7 &  8-PCMC 

DATED 18.07.2023: 

I state that the additional reply of PCMC dated 18.07.2023 have 

brought on record the illegal construction carried out by the 

Respondents No. 16 to 48 and accordingly these bungalow 

owners were impleaded as Respondents as well as PCMC have 

held them responsible. However, R-7 & 8-PCMC failed to stop the 

illegal construction even after the stop work order dated 

02.03.2023 of this Hon’ble NGT and mere issuance of the notices 

for demolition of the illegal structure was not sufficient and 

PCMC was not prohibited for proceeding with demolition. PCMC 

have not intentionally demolished the illegal structures as well 

as failed to stop the illegal construction, dumping of construction 

waste in blue flood line etc.  

 

6. REJOINDER TO THE REJOINDER OF R-12 & 13-PP DATED 

19.04.2023: 

6.1 I state that the Rejoinder of the R-12 & 13-PP to the Reply of R-

2, 4, 5, 7, 8 & 11 is partly true and partly false and this Original 

Applicant have reduced the issues from rejoinder as below; 

A) Respondent Replies are devoid of merits, Respondent 

Authorities PCMC SEIAA & MPCB have just entered in 

shoes of Original Applicant & collusion between them. {¶2, 

P@756A-B} (Refer ¶5.2 below for reply) 

B) Joint Committee Report as well as replies of SEIAA & MPCB 

have filed without actual investigation and failed to bring on 

record the real culprit for who have caused the damage to 

the environment. {¶3, P@756C} (Refer ¶5.3 below for 

reply) 

C) Both R-12 & 13-PP have purchased the land from R-15-Mr. 

Dilip Motilal Choradiya vide two agreements both dated 

25.12.2020 vide No. 14253/2020 & 14334/2020 and 
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development activity is carried out before purchase; {¶2, 

P@756B & ¶4 & 5, P@756D} (Refer ¶5.4 below for reply) 

D) R-12 & 13-PP have obtained NA order from Concerned 

authority and does not required EC {¶4 & 5, 

P@756B/756D} 

E) R-11-River Residency have dumped debris in river belt are 

from construction his construction and have caused 

damage to the environment & Indrayani River {¶2, 

P@756F} 

F) R-12 & 13-PP have not carried out any construction and 

have only sold the empty plots & Constructions are done by 

individual owners of said land. {¶5, P@756F} 

 

6.2 Reply to Issue No. 5.1 (A) Above: I state that, the MPCB, PCMC 

& SEIAA have filed their replies from actual site inspections and 

brought on record the true fact of site condition and therefore, it 

cannot be said that the replies are devoid of merit. Further, R-

12 & 13-PP have made mere statement that authorities are 

stepping into shoe of Original Applicant & there is collusion 

between them. Such statement without any evidence cannot be 

accepted as truth, there is no collusion between the Applicant & 

Authorities and R-12 & 13-PP are misleading to this Hon’ble 

NGT. That this Respondent is in possession of land since 

beginning of the year 2019 and have constructed asphalt roads, 

compound walls, reclamation of land, erected drainage lines & 

electric poles, bore wells for ground water, blocked natural water 

discharge from Stone Quarry etc. Therefore, this Respondent 

shall not be spared at any cost and have amount of 

environmental compensation shall be imposed upon R-12 & 13-

PP. 

6.3 Reply to Issue No. 5.1 (B) Above: I state that, the Joint 

Committee, MPCB, PCMC & SEIAA have brought on record the 
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violations of Respondent No. 11, 12, 13, 14 & 15 and held them 

responsible for the dumping of construction waste in blue flood 

line of Indrayani River & reclamation of land, construction of 

roads, construction of compound walls, making bungalow 

plotting for bungalows, bore wells, construction of steps & 

development of boating facility etc. Therefore, R-12 & 13-PP 

statement is false to the extent that the Joint Committee, SEIAA, 

MPCB & PCMC is failed to investigate the matter & failed to bring 

on record the real culprit. I state that, the R-11 to R-48 are the 

real culprit causing damage to the environment & ecology i.e. 

prohibited blue flood line of Indrayani River.  

6.4 Reply to Issue No. 5.1 (C) Above: I state that, the R-12 & 13-

PP have suppressed the documents for land purchased from R-

15-Mr. Dilip Motilal Choradiya vide two agreements both dated 

25.12.2020 vide No. 14253/2020 & 14334/2020 and 

development activity is carried out before purchase. Therefore, 

R-12 & 13-PP have cleared execution of the purchase. R-12 & 

13-PP cannot get clean chit only because of the transaction of 

land purchase is registered on 25.12.2020. That the R-12 & 13-

PP were holding the possession of this land since 2019 and 

Therefore, R-12 & 13-PP have carried out the illegal activity in 

collusion with R-11, 14, 15 for dumping, reclamation, 

construction of compound wall, construction of roads, electrical 

pole, drainage system, drinking water supply, blockage to the 

natural water storage into stone quarry etc. and caused damage 

to the environment & ecology. 

6.5 Reply to Issue No. 5.1 (D) Above I state that, the R-12 & 13-PP 

have not obtained any permission from any authority and R-12 

& 13-PP are misleading on account of obtaining of Non-

Agricultural permission (NA Permission). There is such 

permission granted by collector of Pune. 
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6.6 Reply to Issue No. 5.1 (E) Above: I state that, it is admitted fact 

that the R-11-River Residency in collusion R-12 to R-15 with 

have dumped debris in river belt are from construction his 

construction in collusion with and also, R-11 to R-15 have 

caused damage to the environment & Indrayani River. 

6.7 Reply to Issue No. 5.1 (F) Above: I state that the R-12 & 13-PP 

have not produced any document to show that his involvement 

is only to the effect of sale of plots only to individuals and R-12 

& 13-PP failed to prove that they have not carried out any 

construction and have only sold the empty plots & Constructions 

are done by individual owners of said land. Therefore, mere 

statements without evidence is meaningless.  

6.8 Therefore, Respondents No. 11 to 15 are responsible for the 

illegal dumping of construction waste, debris and then to reclaim 

the land, construction of compound wall, boundary walls, 

drainage line errection, electric pole errection, asphalt road 

construction, blockage of natural water course originating from 

Stone Quarry & merging into Indrayani River, ground water 

extraction from bore wells and R-16 to R-48 in collusion with R-

11 to 15 & with cumulatively have carried out the illegal 

construction of bungalows causing substantial irreparable 

damage to the Indrayani River in fact to the Environment & 

ecology.  

7. Hence this rejoinder. 

 
Whatever stated above is true and correct to the best of my 

knowledge, belief and information, hence, to verify the same I have 

signed hereunder at Pune. 

Date: 09.04.2023 

 
(TANAJI B. GAMBHIRE) 
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Re: Please Service of Reply Affidavits of R-16 to R-48 (except R-45)

From: Ranu Purohit (office.ranupurohit@gmail.com)

To: tanaji_9june@yahoo.com

Date: Monday, 8 April, 2024 at 03:20 pm IST

Dear Sir 

As requested, kindly find the replies attached with this mail. 
However, kindly note that all the replies attached herewith were uploaded on the website of the Hon'ble
Tribunal upon filing as back as 03.02.2024 and the same are available.

 Respondent No 42.pdf

 Respondent No. 16.pdf

 Respondent No. 17.pdf

 Respondent No. 18.pdf

 Respondent No. 19.pdf

 Respondent No. 20.pdf

 Respondent No. 21.pdf

 Respondent No. 22.pdf

 Respondent No. 23.pdf

On Mon, Apr 8, 2024 at 2:38 PM Tanaji Gambhire <tanaji_9june@yahoo.com> wrote:

Madam, 

I am Original Applicant in oA No. 50/2020 (WZ). That the Order dated 31.01.2024 passed Hon'ble NGT
in OA No. 50/2020 (WZ), you are required to serve the copies of Reply Affidavit of R-16 to 48 (except
R-45).
In view of the Order of Hon'ble NGT, Please serve the Reply Affidavits of R-16 to 48 (except R-45) on
this email ASAP.

Further Also, take note that the Pagination Index of NGT shows that the Reply Affidavti of R-35, R-41 to
R-44, R-46 are not filed as Index does not reflects the same. Please serve the copis of these replies
affidavits also.   

Thanks & Regards
Tanaji B. Gambhire
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https://drive.google.com/file/d/1Lz4PESvVXHbbmL9BszlkjqtXLJohIRY8/view?usp=drive_web
https://drive.google.com/file/d/1vd0Q0CBzKONB83gdFJo5z5e6vQj4OScs/view?usp=drive_web
https://drive.google.com/file/d/1SvKzP30yJd-NKQydu0-quikVHPFWPe60/view?usp=drive_web
https://drive.google.com/file/d/1shgqQrEVf1d0mmCuw3KsR-wqU8oesVug/view?usp=drive_web
https://drive.google.com/file/d/1k_VpGIJUg3lZoWrU8mg1mm1u75DGC4vh/view?usp=drive_web
https://drive.google.com/file/d/10XuUXaT2Ix9LHDrwp50WbXBUw8jcffe7/view?usp=drive_web
https://drive.google.com/file/d/1f8uFzU1R-tfiG1S7XhTrHB4nzLuarJ38/view?usp=drive_web
https://drive.google.com/file/d/1pUOS4P28OkqC6PzNvIF2ry7BGrseMRPR/view?usp=drive_web
https://drive.google.com/file/d/1Amvp1IVK_QmGERYgcdVzXtuefqSGRJIg/view?usp=drive_web
mailto:tanaji_9june@yahoo.com


Mob : +91 9420181896

--
Kind regards,
Ranu Purohit
Advocate-on-Record

Office: S-74, LGF
Greater Kailash-1
New Delhi- 110048
(M) +91-9560457997

Please spare a thought for the environment. Print this mail only if necessary.

CONFIDENTIALITY NOTE

The contents of this message may be legally privileged and confidential, for the use of the intended
recipient(s) only. It should not be read, copied and used by anyone other than the intended recipient. If you
have received this message in error, please immediately notify me at the above co-ordinates, preserve its
confidentiality and delete it from your system. Thank you.
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